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. X ~ Date of Orcer: 13-3-96

Feitween:

B.V.Poornachandra Kumar.

+» “Applicant

and

1. Central Excise and Customs Collectorate,
reﬁ. by its Additional Collector(P&V)
E.@.C.dommercial‘Buildings; : ,
Tilak Road, Pune=2.

2. Office of the Collectqr of Customs and -
Central Excise, rep. by its Additional
Collector, Bombay=-l.

Respondents.

For the zpplicant s- Mr.M.Tirumala Rao, Advocate.

[

For the kespondents: Mr. .VeRajeswar Rao,
' : ' §x./Add.CGSC

CORAM:‘

o

THE. HON'BLE MR.JUSTICE (MeG+CHAUDHARI'YE: VICE-CHALRMAN

Tm«_lmwms MEMBER( ADMN)



0.A.NO.269/96

JUDGEMENT
Dt: 13.3.96

(AS PER HON'BLE JUSTICE SHRI M.G.CHAUDHARI,VICE CHAIRMAN)

Perused the application  and heard Shri
V.Rajeswara Rao, learned Additional Standing Counsel for

Respondents.

2. The - only grievance of the applicant 1is that
although he had applied for the post of Customs and
Central Excise Inspector against sports quota of Lawn
Tennis, but he has not received any call letter for
"interview and, therefOre,.prays that the respondents may
be directed to release appointment crder in_his favour on
his selection for the said post. According to him many
vacancies are yet to be filled up. We do not find that
the applicant has acquired any legal right simply because
he submitted an application in pursuance of the
Advertisement. Even though from Annexure-IV dt.8.7.94 it
appears that the Additional Collector (P&V), Central
Excise & Customs, Pune, had replied to the applicant's
advocate through whom the applicant had served a legal
representation that since the appligation of | the
applicant 'was for recruitment as Inspector, it was
‘forwarded to Central Excise Collectorate,; Bombay-I as
that Collectorate is controlling the said recruitment of
Customs & Central Excise Inspector .on behalf of the
Collectorate to whom the application was made. In the
application, the applicant has simply stated that in view

of the aforesaid letter, he has made  another
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representation dt.24.8.94 without however stating as to
whom he had made that representation dt.24.8.94. He has
however annexed copy of thé legal notice issued by his
Advocate on 24.9.94 which is addressed to the Collector
of Customs and Central Excise, Bombay-1I. The‘Collector,
customs and Central Excise, Bombay does not seem to have
replied the said representation. All that, therefore, we
can observe at this stage is that the Collector, Customs
& Central Excise, Bombay may °inform the abplicant
immediately on receipt of a copy of this order, fate of
his application. It may be mentioned that the applicant
belongs to SC community. As there is no other point
inyolved, the OA‘_is dismissed subject to the above

observations. No c¢gsts.

/_——Jl-J:___ o f i

(H.RAJENDRA PRASAD) (M.G.CHAUDHART)
MEMBER (ADM VICE CHAIRMAN

Dated: 13th March, 1996.
Open court dictation.
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To

1.

2.
3
.4.

5.
6.

St

The Additional Collector(P&V)
Central Excise and Customs Collectorate, _
P.M.C. Commercial Buildings, Tilak Road,
Pune=-2,

The Addltional Collector, - A

'0/0 the Collector of Customs and Oentral Exc1se,
BombaY‘l .

One copy to Mr,M.,Tirumala Rao, Advocate

16-11-310/9/4/B Dhanalakshmi Apartments,
&aleemnagar Colony, Malakpet, Hyd-36,

One copy to Mr,V.Rajeswar Rao, addl,.CGSC.CAT.Hyd.
One copy to Library, CAT.Hyd. -
One spare cOpy. )
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TYPED BY CHECKEL 'BY
COMPAKED BY APPEOVED BY
' R

IN THE CENTRAL ADMINTSTRATIVE TRIBUNAL
HYLERABAD BENCH AT MYLERABAD

; o Gr uoadloont
THE HOW | BLL MR.JUSTICE VNEELRDRIRAD

VICE CHAIRMAN

AND

' H ROUQMC{}LOJ)—J&OE-{‘)
THE 'HON'BLE ‘MR . R-RARGARAI AN M{A)

i
1

Dated: Y%« 3 ~1996

O’h‘BErP?AJUDGI\ ENT

M._A/R.Ao/CaA-NO.

) . in_ :
OIA.NOO . Q‘Eq qe""'
T.A.No. (w.p«No. )
Admitsted and Interim directions
issdued.
Allowgd.
Disposed of with directions
Dismissed.

Dismigsed as withdrawn,

ifsed for default.
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